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OPEN CCl.lRT 

CENTRAL ,/OMINI.STRATI VE TRIBUNAL 
ALLAHABJO BENCH, ALLAHABIO. 

Allahabad; this the 23rd,. day of January ,2002. 

QUORl.M. : HON. MR. s. DAYM.; A. M. :/ .. ,_ 
HON. MR.. RAFIQW.OIN'j I.M •. 

o. A. N.o.400 of 2001 • 

. . 

. 
J ai Ram s/o Sri Brahm.adeen, Ordinance Officers Civilians 

I .- 
( Store) O. D. Fort, ,Allahabad r/ o 'J58/70, Madhwepur-, 

Allahabad, •••• , · ••••• Applicant. 

/ Counsel far applicant : Sri M.K. Shama. 
: . Versus I ~ 

l. Union of India through'llef~nce Sei<:retary, Ministry of ~· 
/ D-ef en ce, New Del bi. 

,. 

2. Controller of Oefence Accounts office of,C.D.A. Central 

Comm-and, Lucknow. 

3. Area Accounts Officer, l, AShoka Road, Allahabad. 
• - I 

4. Commandant, Ordinance Oepot~ -Fort, Allahabad. , 
/ •••••. Opposite Parti ••••• 
~ 

Counsel for O.Ps. : Sri A. stbalekar. 

0 RO E R (ORAL) 

, 
' . 

BY HON., MR. S. DAYAL, A.M. 

This application has been filed for an order to 

the respondents to pay the arrears of_difference of th& 

salary w.~.f. 5.1.89 with 24% interest thereon. 

. Toe ·appiicant has claimed that be was allONed 

the fitment '.scale of Rs.2000-3200 w.e.f. l.3.198&. The 

applicant was prc;moted as Qrdinance Officer civilian 

(Store) on edhoc basis' w.·e.f. 5.l.1989 to_31.12.199l. 

,. 

. ' , 
He w~s allowed the fi1ment scale of Rs.20J0-3200 w. e.f. 

l.l.92 vide letter dated 12.5~92 but no action was taken . . 

for approval of pay on fitmept scale because the approval 

of adhoc pranotion was .under consideration. The applica1 ~ - 
' . .. 

representation failed -to get him any relief.,. The applic 

filed a Or,iginal Application No.511 of 1997 which was , 
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disposed of on 7.:12.99 with direction t.o tbe respo,ndents 
. i ' 

to expedite the fixation .of pay of applicant within three 

months fran the date of canmunication of the order. The. 

applicant,. thereafter, made a representation addressed to 
~ 

Respondent No.2 on 29.1.2000. It appears that' the. matter 

remained under correspondence after that and· some of the 

payments have been made for the year 2001 while a number , 

of other payments are yet to be made as the respond~nts 

hav e claimed that they have no budget available for the . - 

purpose and approval of Govt. of India was necessary for 

making payments. 

3 • ije have beard Sri M.K. Sha.llDa for applicant and 

Sri A.· ~'tha-lekar for the respondents. 

• 4. It is clear fran the pleadirg$ on record that 

the respondents were required to _complete the fixation of 
·, 

pay of the applicant. in the post of Ordinance Officer 

{Civilian) (.store) within three months fran the ctate of 

communication. of. the order. The order was camntinicat:ed 

-by letter dated 29.1.2.0CX). The respondents were expected 
- to fix the pay within three months.fran that day and make 

payment thereafter. nius, the respondents have not made 

pa_yment of. Rs .a, 230/.=~ 33, 281/= and Rs. 61,522/= so far 

apd have· del~yed the payment of Rs.ll,5C:O/= and Rs.66,836/= 

No fault can be attributed_ to the applicant for such delay. 

5 • • We, therefore, direct the respondents to make thE 

remaining payment along with interest on the~payments not 
- . made as well as de.l ayed payment -w. e. f. 1.5. 2CXX> till the 

, 

- 
date the payment iS mede @ 8% per annuu. This -order shall 

be canplied within a period of two months fran the date of 

communication of this order to the respondents. 

niere shall be no order as to• costs • 
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.. A.M. 

Asthana/ 


